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Judgement

1. The present special appeal has been filed against the judgment and order
dated 17th January, 2011 passed by the learned Single Judge wherein the writ
petition preferred by the Committee of Management, Harjinder Nagar Inter
College, Harinder Nagar, Kanpur and Sardar Prakash Singh has been disposed of
with the direction to the Regional Level Committee to decide the dispute within a
time bound period after giving opportunity of hearing to all concerned.

2. We have heard Sri Irshad Ali, learned Counsel for the Appellant, learned
Standing Counsel, who represents the State Respondents and Sri Ashok Khare,
learned Senior Counsel, assisted by Sri Siddharth Khare on behalf of the
contesting Respondents and have perused the impugned judgment and order
dated 17th January, 2011 giving rise to the present appeal, the grounds taken in
the memo of appeal and the documents filed along with it.

3. Sri Irshad Ali submitted that as the electoral college has not been determined
by the District Inspector of Schools in compliance of the order dated 6th
February, 2009 passed by this Court in the earlier round of proceedings the
entire election was liable to be annulled and no fruitful purpose would be served
by referring the matter to the Regional Level Committee. He submitted that in
Writ-C No. 2753 of 2011, this Court vide order dated 20th January, 2011 had
annulled the election held on 28.11.2010 and had directed the District Inspector
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of Schools to first determine the electoral college to hold election in accordance
with law. He, thus, submitted that the order directing the Regional Level
Committee to decide the matter should be vacated.

4. Vide order of date passed in Special Appeal No. 223 of 2011 preferred by the
Committee of Management, Harjinder Nagar Inter College, Harjinder Nagar,
Kanpur the order dated 20th January, 2011 passed by the learned Single Judge
has been upheld and a direction has been issued to the District Inspector of
Schools to first determine the electoral college and thereafter to hold fresh
election stands.

5. In this view of the matter, the order dated 17th January, 2011 passed by the
learned Single Judge is set aside. The appeal stands allowed. The writ petition
also stands disposed of.
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